'CENTRAL ADMINISTRATIVE TRIBUNAL
. . BANGALORE BENCH

Second Floor, »
Commercial Complex,-
Indiranagar,
Bangalore-560 038.

Datedi- 47 JUN 294

800/1994.

APELTGATION NUMPFR:

APPLICANTS: ROSPINDENTS: _ .
Sri.M.V.S.Rao v/s. Secretary,®/o. Defence NDelhl g Others.'”

L. Smt.Pramils Nesargi,Advocate,
No.844/A,100 Feet Road
Indlranagar Bangalore-560038.

2. Sri.Dalpat Raj Mardia, Principal Administrative Officer,
gfalﬁeEof the Chief Engineer,Headquarters Southern Command, -

Subject:= Ferwarding af conies cf +we Crders passed by-the -
Central administrative Triuunal,Bangalore.

: Please find enclcsei berewith a copy »f tbé'vRDER/"'
-7 STAY WRDER/INTERIM ORDER/, passed by this Tribunal. in the above
mentloned appllCa+1on(s) on 14-06-1994,
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCHsBANGALORE

APPLICATION NO,L.800/1994

DATEZD THIS THE FOURTEENTH DAY OF JUNE, 1994

Mr. Justice P.K. Shyamsundar, Vice Chairman

Mmr. T.Ve Ramanan, Member (A)

MLe F.YeS. Rao

INDIAN DEFENCE SERVICE OF

ENGINEERS (IDSE)

No.2, DOC Area, MES Road

Yeshwanthpur PO

Bangalore-560 022 ees Applicant

(By Smt. pramila Nesargi, Advocate)
vs.
1. Union of India re;ressented by
the Secretary, Ministry of Defence

-Central Secretariat, OHQ PO
New Delhi -11 .

2, Engineer-in-Chief (E-in-C)
Army Headquarters
Kashmir House
DH@ PO, New Delhi-11.

3, Mmilitary Secretary (MS)
M5 Branch, Army Hsadquarters
DH@ PO, New Delhi-11,

Brigadier DK Budhiraja, DOG(Wwks)
E-in-C's Branch, Army Hsadquarters
Kashmir House, DH@ PO, New Dalhi=11 .. Respondents

F/S e \‘«GBy Shri O.R. Mmardia, principzl Administrative
»{f: ; oo . @fficer deputed to appear on behalf of the
gf&'t o j Adepartment).
W : Pl
: S !" . {/‘,5
DNy 0 R D E R

i_czgﬁf (mr. Justice pP.K. Shyamsundar,

vVice Chairman)

we heard this matter for some tims and in

particular heard Smt. pramila Nes2rgi, who now appears

in support of the application in plsce of Col.Y.K.K., Neir.

vei2/-



At her req&h

withdrawn, |
i
applicatio%

be at 1ibef
i

8o dasiresg

st, we dismiss this application as

All the Hontentions raised in this

are leftjopen. The applicant will-

il a fresh application, if he
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\(’p.K.,sH &xr*SUNSE{)
VICE CHAIRMAN




CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

ORIGINAL APPLICATION NO.982/1994
THURSDAY THIS THE SECOND DAY OF MARCH, 1995

MR. JUSTICE P.K. SHYAMSUNDAR ~ VICE CHAIRMAN
MR. T.V. RAMANAN , MEMBER (R )

1. M.V, Sathyanarayana Rao,
Indian Defence Service of
Engineers, Chief Engineer
( Air Fores)y
Yeswanthapur PO,
Bangalore - 560022 Rpplicant

( By Advocate Smt.M.N.Pramila Nesarqi)
. Ve

1. Union of India
represented by the
Secretary, Ministry of Defence,
South Block, New Delhi-11.

2, Engineer-in-ﬁhief(E-in-ﬁ),
Ltd.Gen Jadish Narain,
Army Headquarters,

Kashmir Hcuse,
New Delhi - 11

3. Military Secretary(ms),
Lt. Gen Ravi IPE,
mS BraNCh
Army Headquarters
" BHQ PO New Delhi 11

4, Brig, D.K, Budhraja, DDG,
- E=in-Ct's ®ranch,
Army Headquarters,
Kashmir Hcuse,
DHQ PO New Delhi-=11 ‘
now at Banqalore Sub Area, [
Cfficers Mess, Cubbon Road
Banpalore - 42 Respondents

( By learned Standing Counsel )
Shri M.5. Padmarajaiah

ORDER

MR . JUSTICE P.K. SHYAMSUNDAR, VICE CHAIRMAN

Learned counsel for the applicant has
filed a Memo today seeking leave to uwithdraw
this application with liberty to file a fresh




application for acaropriaﬂé reliefs against some
impugned orders apropos uH?ch the applicant is

saild to be aggrisved, Ua’@ermit the applicant
to withdraw this Jgplicatﬂ?n with liberty to
file a fresh appli:ation,{#f necessary,
I

2., There are sipme staé%ments in the Memo
made stating thatJ he appﬂhcant deems himself

ith effe#t from 21st January,
1995, Apropos suc assumﬁtion, ve do not propose

to have retired w

to say anything exicept nofifying our none

commitment, Likeuise, al: other contentious
issues raised in % e ﬂemo“are not liable to be
treated as havingjlbeen noﬁiced and considered

by us, No costs, !
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